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statement, “This is my prerogative to decide whose company | shall keep”--
and this House clapped--and sald, "Yes." And | ceased to be a Minister! |
had already ceased tc be a Minister. You accepted the prerogative of the
Prime Minlster., At that tlme, the Prime Minister was exercising his
prerogative to part company which he did not like. But, Sir, the power to
divorce includes the power to ambracel When he has decided that he wants
these three Ministers, that he shall have nothing to do with their resignation,
he believas in their innocence!

Sir, one last word. Somebody has said, “Why should the Prime
Minister make a public statement?* According to me, the Prime Minister
owes It to the people of India to make a statement. |If the Obposition
shouts and shouts that he has kept tainted Ministers in his Cabinat, does he
not owe a duty to the pecple of india to tell them that 'l am not such a
wicked Prime Minister that } keep tainted Ministers?' Does he not owe an
exptanation to the people who have made him the Prime Minister of this
country? He must tell them, " belleve In the innocence of my Ministers and
| know that no court is, uitimately, going to convict them®. | would not
express an copinion on the facts of a case which is sub judice. This sub
judice doctrine Is a little... {nterruptions)... Sir, one more sentence and |
finish. This sub judice doctrine that you shouid not make comments upon
a pending case has now been completely revolutionised. The European
Court of Human Rights has reversed therlaw of the British House of Lords.
Now, the law is that even if a matter is sub judice, you ¢can make comments
upon i, if it is a matter of great public importance. And, surely, whether a
Prime Minister should continue to have three Ministers in his Cablnet Is a
matter, In a democracy, of the greatest importance and, particularly, a Prime
Minister who did not make this statement until he was provoked by the
Opposttion, by an angry Opposition, where the anger was whoily unjustified.
THank you.

MESSAGE FROM THE LOK SABHA

The Nationat Bank for Agriculture and Rural Development (Amendment) Bill,
2000.

SECRETARY-GENERAL: Sir, | have to report to the House the

following message received from the Lok Sabha signed by the Secretary-
General of the Lok Sabha:
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"In accordance with the provisions of rule g6 of the Rules of
Procedure and Conduct of Business in Lok Sabha, | am directed to
enciose the National Bank for Agriculture and Rural Development
(Amendment) BIll, 2000, as passed by Lok Sabha at its sitting held
on the 18th December, 2000."

Sir, | lay a copy of the Bill on the Table.

MOTICN EXPRESSING DISAGREEMENT WITH REPORTED STATEMENT
OF THE PRIME MINISTER IN REGARD TO THREE MINISTERS OF THE
UNION CABINET AGAINST WHOM G.B.I. HAS COMPLETED
INVESTIGATIONS AND FILED CHARGESHEETS--Contd.

THE WVICE-CHAIRMAN (SHRI SANTOSH BAGRCDIA): Mr. C.
Ramachandraiah. You have 15 minutes.

SHR! KHAN GHUFRAN ZAHIDI : Up to what time are we geing to
sit?

THE WVICE-CHAIRMAN (SHRI SANTOSH BAGRODIAY:  We will
continue as long as you would like to continue. We have to finish it today.
As long as you want to sit, we will continue.

SHRI C. RAMACHANDRAIAH: Sir, this debate is going on since
morring.  Every colieague of mine has elaborately exhibited his legal
expertise to build up his own case. As cne of my colleagues was saying,
what ) would like to know is whether we are really interested in minorities.
Now, | would like to pose a question to my Congress friends: Are you
really interested? What made you to respond to this statement?  What
meade you to open the rusty gates enabling the Shilanyas te be performed?
why did Mr. P.V. Narasimha Rao behave like the proverbial hero when the
Masjid was demclished? In my opinion, the two major political parties do
not have any credentials to talk about the weilfare of the minorities.
Obviously, it might have been raked up because of the UP elections. it may
be true. | am rather surprised as {c what made the Prime Minister 1o pick
up this controversial issue at this juncture. fnterruptions)... | am not
talking in your favour. Something may be palatable to you. But | am not
talking in favour of you.

[THE VICE-CHAIRMAN (SHRI MD. SALIM) in the Chair.]

It is true that it has created a very big controversy and tension. |
can proudly say that | was the first man to comment on it. it was a most
unwarranted and uncalled for statement. It has created tension. It is true
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that in some part of the country there was some adverse impact. But,
ultimatety, the Prime Minister has clarified that he will stick to the agenda of
the NDA. The greatest doubt is whether he wili be allowed 1o honour his
commitmert. Wil he be allowed to honour his commitment? | have great
personal respect for Mr. Vajpayee.

Sir, | would like to guote two issues, The BJP President, Shri
Bangaru Laxman, said that as the Congress was influenced by Gandhi, the
BJP is being influenced by RSS and its outfits like the Bajrang Dal and the
VHP. They have pronounced, "The judgement of the Supreme Court is
totally irrelevant to us. We are not concerned about the judgement. We
are going to construct a temple". In this scenario, ¢an the Prime Minister
be allowed to honour his commitment? We have got our own
apprehensions. Sir, scme hon. Members have made some suggestions to
the alies. We are not a member of the NDA. We are not their
constituents. 1t is true that we went to the polls with a commen agenda.
Sir, being a representative of the Telugu Desam Party, | owe an explanation.
We went to the polls with a common minimum agenda. We insisted on the
BJP to keep the three contentious issues in the cold storage and they
declared a moratorium on the thrée contentious issues for a period of five
years. It is on record. The elections were fought with this manifesto and
the BJP emerged as the single iargest party. We extended our suppori 1o
the Government not for any advantage. We are not seeking any favour from
the Government. We did not support the Government out of any

nelplessness. [t is not that we do not have any other alternative. It .is not
that we are at the Hobson's choice. We have got our own alternatives.
We have got our own choice. | would like to declare that we have

extended our support to the Government in the interest of the nation, We
are driven between the deep sea and the devil. We have chosen the deep
sea. We Know how to swim in it. We can swim to the shore. We have
got that expertise. We put forth a condition that if any policy of the
Government or any action of the Government leads {0 or is detrimental to
the interests of the minorities or secular interests, we will withdraw our
support. We have said this umpteen times. [t is on record. We cannot
pull down the Government on every issue. We have still got full confidence
in the Prime Minister who is a responsible leader of a national stature. He
will stick to the National Agenda for Governance. The whole country knows
that even for a genuine issue of our State hke the farmers' issue, we have
been fighting with the Government. We have staged dharnas alsc. Today,
the Lok Sabha was adjourned. What are the favours which we are receiving
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frorn the Government? In the Lakdawalia Commission, we had been put to
a lot of difficulties. in the 11th Finance Commission, we nad been put to a
lot of difficulties. So far as the procurement of paddy is concerned, we
have teen totally discriminated against Punjab and Haryana. We are not
receiving any favours from the Government. We are not at the mercy of the
Government. But we care more about the national interests. At this
juncture, we felt that the country cannot afford to go for polls again. it
would send a wrong signal to the investors abroad and the country's
economy will be in doldrums. Keeping this in view, we have extended our
support. | can proudly say that til now we have been controling the
Government so that they do not deviate from the agenda. We have told
the Government to keep the three contentious issues in the cold storage as
long as we are associated with them.  That is why we want to make it
clear to other poilitical parties and my friends sitting here that we are not at
the mercy of this Government,

We need not be guided by your suggestions. And we are second
to none in upheolding secularism and we don‘t need to iearn secularism from
anybody. Depute anybody to the State of Andhra Pradesh and you will
know what the TDP Government is d¢oing for the mincrities there.  And
what was your role in 1984 in the anti-Sikh riots? You are shedding
crocedile tears here. Sir, it is a coalition Government, -- the Prime Minister
is riot here; | hope our views wil be conveyed to the Prime Minister -- and
his contribution to the political lexiconism is- substantial. He has
propounded the thecry of ‘coalition dharma’.  What is that ‘dharma’?
Should it be one-sided or two-sided? So, | urge upon the Government that
the so-called ‘coalition dharma‘ should be pursued in the intereats of all the
coalition parties, of all the friendly parties, of the NDA. Sir, | am making an
impartial statement because we are not at the mercy of anybody. We do
not need any help from anybody, We have got our finances. We are
fighting our own problems in the State. We had gone to the people with a
particuiar agenda, and this coalition Government, which got the moral
support of certain poltical parties won the elections on that agenda. Now,
if there is going to be any deviation, then | warn the Government that they
would be betraying their allles; it would be a betrayal of not only their allies,
but they would alsc be betraying the nation, Kindly don't do it. And what
made the Prime Minister to take up this issue? Definitely, it has created a
confroversy, it has created a lot of confusion. The country's prestige has
gone down in the comity of naticns, You may defend yourselves, You can
give your own interpretation. And the other side can give their own
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interpratations of Islam, Gita and so on. But, unfortunately, everything is a
politicised interpretation. {f it is a truly spiritual interpretation, then it is well
and good; it wil be good to the humanity. But every interpretation is
poiiticised. Also, | appeal to the Government to advise its Ministers and iis
party leaders to talk with restraint. What rmade Shri Laxman 1o make a
statement that if the Ceurt framed charges against the three Ministers, then
there would be a national agitation? What is the respect your groups have
got towards indiciary? And the Prime Minister has gone on record saying,
at the time while he was demanding the resignation of Shri Ram Jethmalani,
that he wanted to ensure that there was harmony among the three wings of
Pariamentary democracy. This is what he stated, to be the reason for
gdemanding his resignation. What happens now? You want to undermine
the Indian judiciary. What is the signal you want to send to the judiciary?
And | need not say that you are trying to pre-judge the decision of the
Court. It is quite obvious. Everybody can infer it. Again, Shri Laxman had
stated, while speaking in the Lok Sabha, the Motion that was being
discussed was totally different -- that Parlizment had endorsed the view that
the temple could be constructed at the disputed site. | would like o remind
the Government that they do not have an absolute majority. The Prime
Minister has gone on record;, and, with your permission, | quote some
portions from the debate of the Lok Sabha. | will take only two minutes
more. "I gave reply to a pointed gquestion of a Pressman. | have not made
a suo motu statement. And | have given the correct answer”. Then, a
CPM Member asks, "HMave you given the correct answer?'. The answer
was, "Whether this is correct or not, | am.prepared for a debate. | am
prepared to go to the people on the mandir issue”, Is it a threat to us? Is
it a threat to the other parties? What exactly is in the mind of the Prime
Minister? {nterruptions) He said it. | didn't bring it with me; otherwise |
would have quoted him. What is this threat? Who is afraid of going to
polis? Very recently, we have won with a thumping majority in Andhra
Pradesh. We won amidst the so-called anti-incumbency syndrome. QOur
contribution to the people of Andhra Pradesh is such that they have
tremendous confidence in the leadership of Chandrababu Naidu and the
Tetugu Desam Party. We are prepared. These people have to decide
whether they are prepared for polls or not, We are not afraid. But the only
constraint, we feel, is that frequent elections in the country are not good for
our economy. it also sends a wrong signal to the industrialists. That is the
only constraint that we have been facing. Otherwise, we are ready to go to
polls. If you want to deviate from the NDA agenda, have ycur own
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manifesto. Let us go io polls. The people wil decide. Then, we wil not
create any problem for you. These are all facts that should be taken into
censideration,

THE VICE-CHAIRMAN (SHRI MD. SALIM): You have to conclude
now. '

SHRI C. RAMACHANDRAIAH: | am concluding now, Sir. | want to
tell my friends, whe have been advising us since morning -- an umpteen
number of speakers have been trying to tell this to us -- that we need not
learn secularism from anybody. TDP is committed 1o secularism, [t is one
of the pillars and the edifice of the TDP. So, as leng as the BJP is
committed to seculgrism, we will continue o be with them., The moment
they deviate from the NDA agenda, we put it on record that we will not
hesitate to dasert you. Thank you.

SHR! MANQJ BHA‘[‘TAGHAFWA'{West Bengal): Mr. Vice-Chairman,
Sir, | rise to support the Motion that has been moved by the hon. Member,
Shri Pranab Mukherjee and on which Motion, 23 other hon. Members of this
House have jpined. The Motion is, “That this House expresses Its
disagreement with the reported statement of tha Prime Minister In which he
has given a clean chit to three Ministers of the Union Cabinet namely Shni
L.K. Advani...." and so on. Sir, had | been free or had | been in a position
to use my option, | would have substituted the word ‘disagreement’ with
‘indignation*. | would have said, "That this House expresses its indignation
with the reported statement of the Prime Minister, Shri Atal Bihari Vajpayee”,
where he has not only exonerated the three Ministers who hava been
charge sheeted by the CBI, but, at the same time, he has also expressad
that this is an expression of national sentiment. However, before 1 go into
that, let me very honestly and frankly declare, at the very outset, that neither
me nor my party, the Revolutionary Socialist Party, nor anyone having a
rational, modern and humanistic mindset believes that by keeping the
religion and religiosity at play, one can be secular. The Indian concept of
secularism, according to me, is an Idealisation and romanticisation of the
19th century universalist ideas, integrated into a bourgeocis poiitical structure.
Our experience from the pages of history of the 19th century is enough
proof that neither respect for all religions, nor the idea of unity of God-head
in themselves cuuld create secularism, Instead, they circumscribe the social
consciousness within religious parameters and thus keep the possibility
open for particularistic and antagonistic tendencies to re-emerge at
opportune moments. This is precisely the weakness of the Indian notion of
secularism, This is what { believe, because it keeps religions in play and
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enhances religiosity, it preserves and projects religious identiies and thus
increases the scocial distance, the social imbalance between differemt
religious communities, This is so far as my personal faith is concerned, or,
so far the faith or the confidence of any rational thinking person is
concerned. Even if we take what the Indian Constitution saperses, that aiso
does not endorse the views, as expressed by some of our friends in the
House even today.

Sir, it has to be noted -- as | have very seriously noted -- that
rmary of our hon. Members -- | was hearing them very patiently -- were
confused. They do believe that mythology is history and whatever is written
by their friends or their like-minded persons, is history. Also, what is more
surprising is that, in the morning, when | was hearing Shri M. Venkaiah
Naidu, the Minister of Rural Development, he was making a point that the
NDA Agenda is the agenda of development. He was telling that the NDA
Government was committed to development. If at all development is a
criteria, if at all they really believe, when the Members of the Treasury
Benches are making loud proclamations about davelopment and their
commitment to the developmental programmes, let me inform them, through
you, Sir, that even the developments which they are talking about, when
compared with the European experience, as we understand from history
about the Industrial Revolution, which led to a pilethora of developments in
the European mainiand, that was preceded by the Scientific Revolution in
Western Europe, which transformed the outlook of the people of Europe,
and made people fight petty particularism. But, in India, unfortunately, the
olonial rute was of two centuries or since the 18th century, had created a
process of transformation in ideas and attitudes, that had been taking place.
It fostered religious obscurantism and intellectual backwardness, as it set
up a conformist capitalism in place of the old ones. It did not fight the
vastiges or the vices of feudalism. it has conformed with feudalism and
capitalism kept the religions and religiosity at play; and at the time of crisis
it has used religion, or played the religious card, as and when it suited
them. The loud champions of the so-cailed development are not at all
moving in right direction, | proclaim it; because they are now referring to
something, they are referring and trying to promote medieval obscurantism.
What has been obscurant, they are trying to promote it and make it
contemporary to subserve the interests of the international bosses, in fact.

Sir, | will say that the expressibn of the hon. Prime Minister, Shri
Atal Bibari Vajpayee, was not at all on the spur of the moment. | am not a
person who has an iota of doubt that there is a differance between Atal
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Bihari Vajpayeeji and Shri Advaniji or others, the so-called hardliners and
softliners. | don't believe in that. | belleve that the Bharativa Janata Party
and its cohorts are out to subserve the interests of their imperialist forces.
They are ‘rying to follow that policy vigorously. When the dispensation, the
fallout of the new economic policy is creating a bad impact on the people,
they are trying to divert the attention of the people. When the entire country
is throbbing with theé strikes, with the protests of workers, when the postzl
employees were on strike for their just and legitimate gemands, when the
electricity workers in different parts of the country were agitating, when the
farmers are ianguishing, when thousands of Maruti Udyog Limited workers
were agitating, staging dharanas, day in and day out, spending cold nights
near Udyog Bhavan, when the crisis has precipitated, when the people are
feeling the backlash of the so-called developmental programmes of the
Government of [ndia, Shri Atal Bihari Vajapayee has iried to divert the
attention of the people from the real issues to the non-issues, He har
created a non-issue as an issue, only with a surreptitious intention of
diverting the attention of the people and to subvert the process of
democratic thinking of the peopie.

Sir, here | am agitated. My indignation is here. My point of
expressing indignation is here. Shri Atal Bihari Vajapayee, as a Prime
Minister, has not only used the religious card, the communal card, at the
same tirne, he has not only betrayed the mincrities--1 den’'t consider that he
has betrayed the minority community alone-- he has not only betrayed the
religious people, he has not only betrayed the religious Hindus only, but
also he has petrayed the entire nation. He has betrayed the vast majority of
the poor people of this nation, By this, he has ensured that the Parliament
can't hold its session for 8-10 days. Many important discussions, many
notices for Calling Attentions were given, on Maruti Udyog Limited workers,
on postal employees and on different matters.

Sir, | warn this Government that unless a diversion comes from this
sort of mala fide practice, ihey can't contain the wrath of the pecople. They
can't centain the moods of the people. The people are on the streets now.
The people have started moving. The people have started agitating. The
people have started expressing their indignation. Unless we see to it that
the Government changes this stance, days ahead are very difficult for the
entire country of ours,

Sir, | am also not in a mood to continue for long; | know that the
House too is not in a mood; | understand your language. | conclude here,
Thark you very much.
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9.00 P.M.
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SHRI CHO S. RAMASWAMY (Nominated): Mr. Vice-Chairman, Sir,
if this House passes this resolution, | am afraid we would be holding the
concerned three Ministers guilty because the resolution reads, "This House
expresses the disagreement with the repcried statement of the Prime
Minister giving them a clean chit." The Prime Minister has said that they are
innocent, and if the House expresses disagreement with if, it means that
they are guilty. Hence, | would urge the House nol 10 pass this Motion
because we are not the forum which can hold anyone guilty or not guilty
either. Sir, let me make one thing clear. | had condemned the demolition
of the Babri Masjid in no uncertain terms. In fact, | went to the extent of
publishing a black wrapper in my journal to mark the sorrow of this nation
over this incident. That is my attitude today also. But then how can we
hold that these three Ministers are respongible for it? Mr. Kapil Sibal also
conceded at one point that it is for the courts to decide a person's guilt or
innocence. But he opened his remark with a poem in which he said that
these persons must be put behind bars. That was his judgment. It was a
contradiction, but it has made his attitude clear. The courts are there, but if
you are going to guestion the propriety, let me ask this, what is the ground
on which the propriety is questioned of these Ministers continuing in office?
It is this that they are in a position to alter the course of investigation. In
that case, there are several cases filed by the Government, investigated by
the CBI, against so many politicians who are not well disposed towards the
Government.  Will they not be able to alter the course of investigation in
those cases? Can they continue in office then? Then, how can a
Government function? So unless a person is held quilty, | think, it will be
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for the persan 10 decide whether he should continue in office, at what stage
of an investigation or a case. |t shouid ~2! ba the prercgative of the House
o say that. It was an exhilarating sight to see the sudden upsurge in
various sections of this House of respect towards the judiciary because,
very recently, we crcumvented the Supreme Court's decision in the case
relating 1o reservations and promoticns.,  Agan, when there was the court
order to remove the polliuting units in New Deihi, the court was taken to
task. Mr. Kapil Sikbal went (@ the extent of saying that if those people who
are guilty of creating public disorder, creating a riotious situation, being an
unlawful assembly, damaging public property if they are hooligans, then |
anm also a hooligan. Why did he make that statement? Because he made
a difference between a crime and andthar crime. He thought that these
parsons, who were agitating on the streets of Delhi, indulged in riots
because they were agitated cver their -ause. That is why he made a
difference between them and a common criminal. Tnen he went on to say,
"How can there be a difference Letween one offence and ancther?® He
himself differentiates between two offences, and then he himself puts the
question, "How can there be a difference between one offence and
another?" As has been pointed out by Mr. Ram Jethmalani, there are
political offences known to law, When Mr. Kapil Sibal can hold a brief for
those who induiged in rioting on the streets of Delhi as not ¢riminals, when
he can argue like that, why should not the hon. Prime Minister say that
these are political offences not involving moeral turpitude? He tas got every
right. But, when | say all this, et me say one thing. Let no one go very
near 1o Rama. It is always very dangerous. We have read so in the
Ramayana. Sir, L.axmana was Rama's close associate. He had 1o go to
the forest with him. That is what hac happened to Mr. Kalyan Singh in U.P,
Then, Hanuman and Sugreeva became his alliies and friends. They had to
wage a war on his behalf. That is whal is happening to the NDA partners
here in the Parllament. Sita was wecded to him and she had to go through
Agni Pariksha. That is what is happening ¢ the BJP. They are going to go
through the Agni Pariksha for vote in this House, probably. So, keep a safe
distance from Rama. But, at the same time, let me say another thing also.
Being a totai antagonist of Rama is not good either, because Ravana was a
total antagonist, he was killed; Maricha was one, he was finished; Dhara
and Dhushana were total antagenists, they were finished. So, do not do
that either. Do what Braratha did. Pay respects to Rama. Take leave of
him. Go and look after your own business, you can rule for 14 years, That
is what he did.

398



[18 December, 2000] RAJYA SABHA

In conclusion, | would say tnat the Prime Minister does not coase
to be the leader of a party, one of the leaders of a political party. He has
two images. One is that of the Prime Minister and the other one is that of
a party man. That is why we see Prime Ministers campaigning in elections.
Can we say tha! the Prime Minister should not campaign in a by-election?
i is an accepted practice because we see him also as a party leader and
also as a Prime Minister. So, as a parly leader, should he not have the
right to think that building of a temple for Rama s an expression of a
nationat desire or national sentiment? Mrs. Jayanthi Natarajan condemned
him for that. But, then she said, "the entire South opposes.” Sir, | am from
Tamil Nadu. We oppose. How can she speak either for Tamil Nadu or on
behalf of the entire South? She cannct speak for either...

SHRIMATI JAYANTHI NATARAJAN: | did not say that.

SHRt CHO S, RBAMASWAMY: | .because thase are hyperboles
which are indulged in by parties. As she nas a right to think that she is the
voice of the Scuth, the Prime Minister has a right to think that he is the
voice of the nation. That is all. Because, politicians, generally, indulge in
hyperboles, exaggerations. But, he has a right to co that. ! do not think
that ne has committed any offence or any wrong by saying that he
considers these persons innocent. That is what the law of the land says.
As has been emphasized by several speakers, the lfaw presumes a persen
tc be innocent until he is proved guilty. Wnen the jaw itseif says that, as of
today, these three persons are innacent, could not the Prime Minister say
it? Could not the Prime Minister assert what the law says? Is it illegal
when the Prime Minister says what the law says? No. | think the Prime
Minister has got every right. So, | am agamst this Motion and would vote
aganst it. One more thing, Sir. | have a great satisfaction of having
addressed the House because there are no Members, there is only a
House. Thank you.

guaemer (3 W wem) - A wele wew - A opeie | Bt s
T |
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MESSAGE FROM THE LOK SABHA
The Indian council of World Affairs Bill, 2000 - Contd.

SECRETARY-GENERAL: Sir, | have to report to the House the
following message received from the Lok Sabha signed by the Secretary-
General of the Lok Sabha

“In accordance with the provisions of rule g6 of the Rules of
Procedure and Conduct of Business in Lok Sabha, | am directed to
enclose the Indian Council of Wernd Affairs Bill, 2000, as passed Dy
Lok Sabha at its sitting held on the 18th of December, 2000."

Sir, | lay a copy of the Bill on the Tabhle of the House.

THE VICE-CHAIRMAN (SHR!I MD. SALIM):  Hon. Members, the
discussion on the Motion is over. Tomorrow, the Prime Minister will
intervene at 12 o'clock. ...(fnterruptions)...
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